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We have heard learned counsel for the parties at

some length. Although %e are not very happy with

. the action of the respondents we are not
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§ ‘the Contempt proceedlng is closed.
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I 4MAY 2001

UECHACHINEIE
Guwahati Bench

GUWAHATI BENCH
Contempt Petition NOWKE?./2001
in
0.A. No.135 of 2001

IN THE MATTER OF :

shri Jaydev Barman = ... Petitioner
-Vs5

uriie. . . f Tndia & Others.
-AM™

IN . {E MATTER OF :

An Application under Section 17 of the
Administrative Tribunals Act, 1985
praying for initiation of a comtempt.
proceeding against  the alleged
contemners for non-compliance of the
judgment and order dated 06.04.2001
passed in 0.A. No.135/2001.
- AND -

IN THE MATTER OF :

Shri Jaydev Barman,
son of Late Madhav Barman,
Upper Division Clerk
Office of the Kendriya Vidya]a;a,
P.0. Tenga valley (Arunachal Pradesh),
Dist. west Kameng.
-Versus-

1. G. S. sandhu,

Principal,

Kendriya vidyalaya,

P.0. Tenga valley,

Dist. West Kameng (A.P.).

PIN - 790115,



2. shri D. K. saini,
Assistant Commissioner,
Regional office,
Maligaon Chariali,
Guwahati-781012.

...... .Alleged Contemners.

The applicant above named most respectfully sheweth :-

That your applicant being highly aggrieved due to an

arbitrary transfer sought to be inflicted on him vide one

\ impugned Tletter No.10-4/2000-KvVS (GR)/10454 - 58 dated

* 20.03.2001 transferring him from Kendriya vidyalaya, Tenga
valley and posting him at Kendriya vidyalaya, Kimin in utter
violation of Government policy professed undef memorandum
dated 12.06.1997 directing that husband and wife should
invariably be posted in the same station, approached this
Hon'ble Tribunal praying for setting aside the impugned order
of transfer and continuation of the services of the applicant
in his present place of posting i.e. Kendriya vidyalaya,
i Tenga Valley in the Tlight of 0.M. dated 12.06.1997 issued by
{ the Govt. of India, Ministry of Personnel and Training. The
l‘ Hon'ble Tribunal, after hearing the contentions and arguments

of the parties, was pleased to pass order on 06.04.2001 in

0.A. No.135/2001 with the following directions :
“Heard learned counsel for the parties. Issue
Notice on the respondents as to why the
application shall not be admitted and also issue

notice on the respondents as to why the impugned

= order No.10-4/2001-ws(GR)/10454-58 dated

20/21.03.2001 shall not be suspended. Returnable
by 3 weeks. List on 02.05.2001 for Admission.
Meanwhile the impugned order dated 20/21.03.2001

shall remain suspended until further arders”.




2.

From the above order it is clear that the operation of the

Limpugned order dated 20/21.03.2001 will remain suspended and shall
{have no effect until further order 1is passed bykthis Hon'bie
~ Tribunal.

Aa

;No.135/2001 is annexed hereto as Annexure-I

Cob;of the judgment—and order dated 06.04.2001 passed in 0.A.

That your applicant thereafter submitted his application for
resumption of duty along with the order of the Hon'ble
Tribunal dated 06.04.2001 to the Principal, Kendriya
vidyalaya, Tenga Vvalley which was received by the LDC on
09.04.2001 and put up to the Principal on the same day when
the applicant also met the Principal. The PrinéipaT informed
the applicant that since he (Principal) was not competent to
decide the matter, he would take up the matter with the
Asstt. Commissioner and asked the applicant to wait for 3
days to have the decision. Accordingly, the applicant met the
Principal again on 12.04.2001 when the Principal informed him
that it was not within his power to allow him to join. The
copy of the application of the applicant was also sent by the
applicant to the Asstt. Commissioner under Registered Post
bearing Registration No.77 dated 09.04.2001.

N .
Copy of application dated 09.04.2001, receiptedt by the
LDC, Kendriva

vidyalaya, Tenga valley is annexed hereto as Annexure-IT

That the applicant had since been reporting for duty everyday

-on regular basis but the Principal neither allowed him to

sign his attendance sheet nor assigned any duty to him.
surprisingly, on 01.05.2001 when the applicant was

going to report fof duty as usual, the security personnel on

duty did not allow him to enter the school and informed him

that it was done as per the instruction of the Principal



5.

which presumably was done under the nodding/instructions of
the Asstt. Commissioner.

It is abundantly clear from the above acts that the
Principal and the Asstt. Commissioner -i.e. the alleged
Contemner Nos.1 & 2 connived and hatched up a conspiracy
against the applicant after receiving the order dated
06.04.2001 of the Hon'ble Tribunal and were bent upon to
humiliate the applicant further 1n.a nefarious manner without
paying any regard to the order of the Hon'ble Tribunal
whatsoever.

That the alleged contemners inspite of having received the

" judgment and order dated 06.04.2001 of this Hon'ble Tribunal,

deliberately and wilfully showing Wanton disregard to the
judgment, have been harassing the applicant by not allowing
him to work knowing fully well that the operation of the
impugned order of transfer issued by them has been kept
suspended by the Hon'ble Tribunal and such act on the part of
the alleged contemners amount to contempt of Court.

That it is a fit case for the Hon'ble Tribunal for initiation

of contempt proceeding for deliberate non-compliance of

b juts—— =4 order dated 06.04.2001 passed 1in O.A.
No.™35, 7' e 301 the applicant to immense suffering,
meniatily .l T L LTy,

That t'-7-  Tdirarian i5 made bona fide and for the ends of
justice.
Under the facts and

circumstances stated above, the
Hon'ble Tribunal be pleased to
initiate contempt proceeding
against the alleged contemners

for non-compliance of the

e

N



bound shall ever pray.

Judgment and order dated
06.04.2001 passed 1in O.A.

N0.135/2001 by this Hon'ble

Tribunal and further be pleased
to 1impose punishment against
the a11eged coritemners in

accordance with law.

And for this act of kindness your petitioner as in duty



AFFIDAVIT

I, Shri Jaydev Barman, S/o late Madhav- Barman, aged
about 40 years, working as Upper Division Clerk, in Kendriya
vidyalaya, P.0. Tenga Vvalley, Dist. Wwest Kameng, Arunachal
Pradesh do hereby solemnly declare as follows 1=

. That I am the Petitioner 1in the accompanying contempt

petition and as such I am well acquainted with the facts and

circumstances of the case and also competent to swear this
affidavit.

. That the statements made in Para 4,4 & £ are true to

my knowiedge and those made in paragraphs | 243 being matter
of records ‘are true to my information derived therefrom and
the rest are my humble submissions before this Hon’ble Court.

. That this affidavit is made for the purpose of fitling

contempt petition before the Hon'ble Tribunal, Guwahati Bench
for non-compliance of the Hon'ble Tribunal’s judgment and
order dated 06.04.2001 passed in 0.A. No.135/2001.
And I sign this Affidavit on this .[Lfh day of
May, 2001 at Guwahati.

Identifie

jA/CLA/x»& Lan C§E>5?rvx“4

Advocate

Noydey  Beaman,

Solemnly aff1rmm£and dec1aredQ

that this Affidavit has been

signed before ma by the

deponent who is identified by ~.D .
‘Advocate on the ./ ‘«pay

of May, 2001.

W %115!20%1

4%?)5% WW



DRAFT CHARGE

Laid down before the Hon'ble central Administrative Tribunal,

Guwahati Bench, Guwahati to initiate contempt proceeding agansit

the alleged contemners/respondents for wilful and deliberate non-

compliance of judgment and order dated 06.04.2001 passed in O.A.

No.135/2001 and further be pleased to impose punishment upon the
}tontemners/Respondents for wilful and deliberate non-compliance of

judgment and order dated 06.04.2001 passed in 0.A. No.135/2001




Zz_ > D >

.D.Goswami

Annhexure-1

Form No.4

E IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWHATI BENCH: ::GUWAHATI

ORDER SHEET

ppﬁicant (s) sri Jaydav Barman

es?ondent(s) UoI & others

APPLICATION NO 135 OF 2001

dV@cate for Applicant (s) Mr M. cChanda, S.C.Biswas and Mrs

Advecate for Respondent (s) CGSC

NDtés of the registry

}:l

Date

Order of the Tribunal

6.4.01

Heard Tearned counsel for the
parties. Issue notice on the
respondents as to why the
application shall not be

| submitted and also issue notice |
on the respondents as to why the
impugned order No. 10-4/2001-
WS(GR) /10454-58 dated 20/21-
3.2001 shall not be suspended.
Returnable by 3 weeks. List on

2.5.01 shall remain suspended

until further orders.

Sd/- VICE CHAIRMAN

i



ANNEXURE-2

j The Principal

i Kendriya vidyalaya

; Tenga Vvalley

E; submission of stay order dated 6.4.2001 passed by the

';%b1e central administrative Tribunal Guwahati.

} I have the honour to inform you that being highly agreed with
‘transfer order No. 10-4/2001-Kvs (GR)/10454-58 dated 20/21-03-
| the undersigned approach to the Hon’ble CAT through original
ication No. 135/2001 the Hon’ble tribunal on 6.4.2001 passed
 lorder to stay and passed to suspend the above said transfer
r. |

| Therefore, you are requested kindly allow me to continue my
’Es on 9.4.2001 (FN) as UDC in the terms of the Tribunal dated
.2001.

! (The photocopy of the CAT order issued by the Hon’ble cat is
c1%sed herewith for you reference)

ﬁ | Thanking You.

| | Yours faithfully
f9.4.2001 sd/- (Jaydev Barman)
CAT order | | '
;to:—

| The Asstt commissioner KVS GUWAHATI region for

information
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C.F NO. 17 of 2001. L[
IN 0.A.NO. ...135 of 2001
Jaydev Rarman N Fetitioner.
: H5.5. Sandhu % Anr. ... Contemners.
- IN THE MATTER OF:

Show  cause reply by contemner New 20 in
the aforesaid contempt petition  17/2001
in 0A No. 135/2001 preferred by Jaydev

Barman ¢ Contempt Fetiticner)

The humble applicaticn of the Contemner No. 4

above named :

UST RESFECTFULLY SHEWETH:
;ﬂ That the contemner No. £ has received the copy of  the
éﬁmr@said contempt petitian bearing No. 1772001 passed in 0A Nea.,

l

|
135
sSam
\';!

@3

2 Y' o)
:

/2001 preferred by the petitioner and has gone through  the
@ and have understood the cantentimﬁﬁ made therein. Save and
ept the statements which are not specifically admitted herein
oW -may be treated as total denial and the statements which are

baorne out of recard, the petitioner is put to the strictest

o f ther@af.

That with regard to the statement made in paragraph 1
the contempt petition the_answering respondents while denying

Lmntentimh vmade therein and begs to state that all the

SC. KV . Re-7-200 :

J=v .

ployees of KVS are liable to be transferred any where in India.ghf



and hence the order of transfer dated 2@0/721.3.2001 has been

; i%sued strictly complying the aforesaid service ocondition. The

%eresaid fact is also mentioned in the transferred guideline and
L

éﬂhering_tn the said guideline the order =f transfer was issued.

! ﬁt is pertinent to mention here that the petiticner was
| transferred vide order dated 2@/21.3.2001 and pursuant to  the

! 1

@ a&mr@said order of transfer he was relieved from BV Tengavalley,

P vide order dated 31.3.2001, enabling him to report KV Eimin, It

i% pertinent to mention here that the petiticner knowing fully

—
-

>

well about the issuance of relieving order dated 31.3.3001 did

!
1
}n@t Join at KV, Kimin, rather conceiling the fact he | preferred

t%e aforesaid 0A and misleading the Hon’ble Tribunal chtained the

interim order dated £.4.2001. It is therefore prayed before this
|

1
1

1l . .
H%n'ble Tribunal to draw suo moto contempt proceeding against the

i
applicant for suppression of material fact. However, the
[k

i
i

cdntemners honouring  the interim order dated 6.4.2001 has not

b

taken any steps forcing him to Join KY, Kimin.

i
: .
o
I tf W

|
j That with regard to the statement made in para 2 of the

%cmmtempt petition the answering contemner begs to state that
Iy :

.

%ad@ittedly the petitioner have not made any challenge against the

%%aﬁd relieving order dated 31.2.2001 and

therefaore in view of
S

the interim order dated €.4.2001 he is not entitled to join  the
P

post again. It is further stated that the contemner has got the
Co

highest and maximum respect in regard to  the order/direction

paésed by the Hon’ble Tribunal and at no point of time and under

any circumstances there has been aocasion for  dishonoring  the
Lo

o
same. 0On  the other hand taking into consideration the interim

@rﬂer dated £.4.2001, the present contemner has not issued any

%uéh order  compelling the petitioner to join at KV Eimin and

i

hedce the allegation of the petitioner regarding non compliance

i
|
.
.
|
|
|



Caf the said interim order is baseless and same is devoid of  any

merit.

4. That with regard to the statement made in para 3 of the

Coontempt petition the contemner while denying the statement made

- therein and begs to state that from the aforesaid action

admittedly the present contemner cannot be held to be liable for
any willful and deliberate viclation of the said interim order
dated 6.4.2001. It is pertinent to mention here that giving

maximum - respect to the said interim order the contemner has not

. issued any such order compelling him to join KV, Himin in  terms

faf  the trangfer arder dateq 2D/21.3.2000. It is  further denied

that on 1.5.2001 the security personal of the Vidyalaya did not

S allow  him to enter in to the school. As per the records

*—-——M

maintained by the security personal of the Vidyalaya it is uclear

that the petitioner did not visit the school on 1.5.2001. The

aforesaid allegation has been made by the petitioner to gain
_/

undue advantage from the Hon'ble Tribunal.

5. That with regard to the statements made in paragraphs 4, S and

& of the Contempt Fetition the contemner while denying the

foontention made  therein and begs to state that there is no

pwillful disvegard in complying the aorder of the Hon’ble Tribunal.

. Taking into consideration the conduct of the petiticner it  is

clear that he has not come before the Hon’hle Tribunal with clean

‘hand and as such he is not entitled for any kind of sympathy from

"this Han’ble Tribunal.

~Taking into consideration the facts and circumstances of the case

cand the conduct of the petiticner it is a fit case for drawing up

of  sus moto contempt proceeding  against the petitioner for
misleading the court with a further prayer to drop the proceeding

that bhas been initiated against the present contemners by

03



dismissing the present contempt petition.

[ That the show rcause has been filed bonafide

seoure ends of justice.

and

t D]



| as  such conversant with the facts and circumstances of the

} £+ That the statements made in this vaffidavit

| accampanying reply in paragraphs I,§},5 and €
iare

4

Identified by

A =001

5. Sarma ' /én{J
ﬁdv wate

V\V\v
‘ ,Nouu]

AFFIDAVIT

I, 8hri I, Deckishan Saini, s/0 C.S5aini, aged about &1

Years, resident of Maligaon Guwahati, at present warking as
Asstt Commissioner Hendriya Vidyalaya Sangathan,

Maligaon
Fegicnal Office, Guwahati, do hereby solemnly affirm and state.AS

follows,

l. That I am the contemner No. 2 in the instant application  and

CAGe
and also competent to swear this affidavit.

and in the

are rue

|t my knowledge and those made in paragraphs 2’iiiiii£ﬁ

matters of records which I believe to be true and the

rests

gare my humble submissicns befmre the Hon'ble Tribunal and I have
|not suppressed any material facts of the case.

And 1 sign this affidavit on this the~22ﬁh day of  July,

20a1. ﬁ?&,{ J S

Deponent™

Solemnly affirm and state
by the deponent who is identified by Sri

8. Sarma on this the 20 th day of July,
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IN THéMCENTRAL ADMINISTRATIVE TRIBUNAL
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GUWAHATI BENCH

C.P NOL, 17 of Z2001.

IN O.A.ND. ...135 of 2001

Jaydev Barman - FPetitioner.
—- s -

5.5, Sandhu & Anr. ... Contemners.
IN THE MATTEE 0OF =

Show  rcause reply by contemner No.o 10 in
the aforesaid contempt petition 17/2001
in 0A No.o 1835/:001 preferred by Jaydev

Barman ( Contempt Petitioner)

The humble application of the Contemner Noo 1

aboave named 3

MOST RESPECTFULLY SHEWETH:

1. That the contemner No. 1 has received the copy of the
aforesaid contempt petition bearing No. 1772001 passed in 0A No.

a%/2001 preferred by the petiticoner and has gone through  the
Same and has understood the contentions made therein. Save and
except the statements which are not specifically admitted bherein

below may be treated as total denial and the statements which are

not borne out of record, the petitioner is put to the strictest

proof thereof.

2. That with regard to the statement made in paragraph 1
of the contempt petition the answering respondents while denying
the, contention made therein and beags to state that all the
employees of KEVS are liable to be transferved any where in India

and hence the order of transfer dated 20/21.3.2001 has beer



o

issued strictly complying the aforesaid service condition. The
aforesaid fact is also mentioned in the transfer guideline anq
adhering to the said guideline the order of transfer was issued.
It is pertinent to mention here that the petitioner was
transfervred vide order dated 20/21.32.2001 and pursuant to  the
aforesaid order of transfer he was relieved from KV Tengavalley,
vide order dated 31.3.2081, enabling him to report EV Eimin. It
is pertinent to mention here that the petitioner knowing fully
well about the issuance of relieving order dated 31.3.20081 did
not join at KV, Kimin, rather conceiling the fact he preferred
the aforesaid 0OA and misleading the Hon'ble Tribunal obtained the
interim order dated €.4.2001. It is therefore prayed before this
Hon'ble Tribunal to draw suo moto contempt proceeding against the
applicant for  suppressicon of material fact. However, the
contemners honouring  the interim order dated 6.4.2001 has not
taken any steps forcing him to join KV, Eimin.

3. That with regard to the statement made in para 2 of the
contempt  petition  the answering contemner begs to state  that

admittedly the petitioner have not made any challenge against the

said relieving order dated 31.3.2001 and therefore in view of

[ S s

the interim crder dated 6.4.2001 he is not entitled to join the

- U, .

e ¢ e o

post again. It is fw%tﬁé?’gféted thathgﬁgwggﬁ¥emner has got  the
highest and maximum respect in regard to  the order/direction
passed by the Hon'ble Tribunal and at no point of time and under
any circumstances there has been accasion for dishonoring  the
same. 0On  the other hand taking into consideration  the interim

order  dated €.4.2001, the present contemner has not  issued any

- I

such order compelling the petiticner to join at KV Kimin and

hence the allegation of the petitioner regarding non . compliance

“of the said interim order is baseless and without any merit.

]

i

4. That with regard to the statement made in para 3 of the

l‘« _‘l



contempt petition the contemner while denying the statement made-
therein and begs to state that from  the aforesaid action
admittedly fhe present contemner cannot be held to be liable for
any willful and deliberate violation of the said interim order
dated 6€.4.20801. It is pertinent to mention here that giviné
maximum respect to the said interim order the contemner has  not
issued any such order compelling him te Join KV, Kimin in  terms
of  the transfer order dated 20/21.2.2000. It is further deni@d'
that on 1.5.2001 the security‘perSGnal of the Vidyalaya did not
allow  him  to enter in to the schonl. As per the records
maintained by the ﬁe:urify‘pevsanal of the Vidyalaya it is clear
that the petitioner did not visit the school on 1.5.2001. The
aforesaid allegation has bé@n made by the petitioner to gain
undue advantage from the Hon’ble Tribunal.

9. That with regard to the statements made in paragraphs 4, 5 ana 4
& of the Contempt Petition the contemner while denying the
contention made therein and begs to state that there is o
willful disregard in complying the arder of the Hon'ble Tribuna1, 
Taking into consideration the conduct of fhm petitioner it i54
clear that he has not come before the Honble Tribunal with cleani
hand and as such he is not entitled for any kind of sympathy from

this Hon®ble Tribunal.

Taking into consideration the facts and circumstances
of  the case and the conduct of the petitioner it is a fit case
for drawing up of sus moto cantempt‘ procesding against the
petitioner for misleading the court with a further prayer to drop -
the proceeding that has been initiated against the present

contemners by dismissing the present contempt petition.

6. That the show cause has been filed bonafide and to

Csecure ends of justice.

{3
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AFFIDAVIT

I, Shri G.8. Sandhu, s/a Lm§;, Sandhu, aged abmut4hg

Years, at present working as FPrincipal, FKendriya Vidyalaya,
F.0. Tengavally, District-West Kameng, Arunachal Fradesh, do
hereby soclemnly affirm and state as follows.

1. That I am the contemner Na. 1 in the instant applicatimn‘ and
as  such conversant with the facts and civcumstances of the case
and alsc competent to swear this affidavit. |

Z. That the statements made in this affidavit and in the

accompanying reply in paragraphs \,Q~ oA S & are rue

to my knowledge and those made in  paragraphs 2-4

are matters of records which I believe to be true and the rests
are my humble submissions before the Hon'ble Tribunal and I have

not suppressed any material facts of the case.

And I sign this affidavit on

his the |3 th day of July,

2001 . QQq\J
Deponent
Identified by Solemnly affirm and state

2001

: ' by the deponent who is identified by Sri
//<§;/D%Lﬁﬁ4 §. Sarma on this the \3th.day of July,
/7

- §. Sarma

fus fr
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IN THE CENTRAL ADMINISTRPTIVE TRIBUNAL . [i§

GUWAHATI BENEH -~ \
Contempt Petition No. 17 of 2001
In .
v 3R
0.4, No.135 of 2001 Y

K“\,}

IN THE MATTER OF

Shri Javdey Barman PE%pplicant
—~— "‘"“ 5

Union of India & Others.
v e RESpOAdeN TR

~fND -

IN THE MATTER OF <

Reﬂoinder submitted by the applicant
in reply to the show cause reply Tiled
by the Contenner No. 1 in Contempt

Petition No. 17 of 2001 in D.A. No.

135 of 2001.

‘ - QND e

IN THE MATTER OF :

Shri Javdevy Barman,

Son of Lats Madhaw Barman,

Uppear Division Clark

Office of the Kendriva Vidvalava,
FLDL Tenga Yalley (Arunachal Pradesh),

W

—ts

s, West Ramendg.

1. GH. 3. 3Jandhu,
Principal,
Kandriva vidvalava,
R0 Tenga Valley,

Dist. West Kameng (a.p.0.



The applicant above named most respectfully begs

1. That vour applicant cateaorically de

. ghri 0. K. Saini,
pesistant Commissioner,
Regional Office,
Maligaon Chariali,
Guwahati-7TaL0LZ.
Ei.Alleged Contemners.

to state as undar

Jonies the statemnants el

in paﬁagramha 1. and 2 of the show cause reply and beds to siate

that Che impugned order of rransfer dated 20/%

b Q%spmndaﬁtgfﬁlleged Contemners is in utter violation of the

i

af fice Memorandum dated 17.6.1997 which unagyvocally provides for

posting of husband and wife in ths same station and the

Respondents Al leged Contmners are bound to abide by the professed

policy of the Government. Further, the applicant had not recel ved

anv rielieving order dated 31.5.2001 as ~onended by the alleged

contemner no.l and as such it ois a deliberate attempt on the part

of the said alleged contemnsr to mislead the Hon’ble tribunal by

giving a false statemnent.

The statement of not forcing the applicant to join his new

place of posting i.e. Kendriva Vidvalava, wimin iz irrelavant here

since such action has already heon suspended by the Hon®hils

Tribunal wvide order dated 06.04.2001 in D.A. MNo. 155 of 2001

@ That your applicant categorically deniss the contention of

the allegsed contemnsr moe in paragraph 3 of the show cause reply
and begs to state that the applicant did never relisve or

relieving order dated 3 .3.2001 as stated by the alleged contamner

even till dates, when thea applicant approached the alleged

contemner with the order dated 06.04 2001 of the Hon®ble Tribunal
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resuming his duties, it was prudent and mandatory for the

- -

allegad contemner to allow the applicant to join since the
derstion of the wvery impugned order dated 20/21.3.01 was
‘&ﬁ&nd@d by the Hon’ble Tribunal but the alleged contemner
referred Lo act otherwise showing wanton disregard fm the order
tad 06.04.200%1 of the Hon'ble Tribunal wilfully and deliberately

which is a clear contsmpt of court.

That vour applicant emphatically denies the contentions made

%aragraph 4 of the show cause reply and begs to reiterate that
‘4

OB 2001, when the applicant was aoing to report for dubty as

audl, the security personnel on duty did not allow him to enter

school and informed him that it was dong as per ths

uction of the Principal i.e. the alleged contemner No.l. The

[

|

J . . [
denial of this fact by the alleged contemner now is a blatant lie

1 can be inferred from his actions and attitude demonstrated

agalnst the applicant so far.
o

That in reply to the paragraphs 5 and 6 of the show cause

i, vour applicant begs to state that the contemnsr, wilfully
ancl ldeliberately, disregarded the order dated 06.04.2001L of ths

Db le Tribunal and it is a clear cass of the contasmpt of court

the Hon"ble tribunal may therefor be pleased to initiate a

“+

sonfienpt proceeding against the alleged contemners for deliberate
i

compliance of the order dated 06.04.2001 in 0.A. No. 135 of

and further be pleased to imposs punishment sgainst the
ed contemnars In acoordance with law.
That in the facts and circumstances stated asbove, the Hon’ble

mnal be pleased to initiate Contempt Procesding against the

| laged contemners for wilful and deliberate nocompl iance of the

rodated 06.04.2001 in 135/2001 and further be pleazed to

llaged contemnnsers in acoordancs

;'.\3

se punishment against the

law.
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AFFIDAVIT

I, 8hri Jaydev Barman, 5/o late Madhav Barman, aged
about 40 vears, petioner in the Contempt Petition No.l7/20001
(D.A. No. 135 of 2001), working as Upper Division Clark, in
Rendriva Yidyalaya, P.D. Tenga VYalley, Dist. West Kameng,
Arunachal Pradesh do hereby solemnly declare as follows -«

L. That I am the Petitioner in the aforementioned contempt
petition and as such I am well acquainted with the facts
and clrcumstances of the case and alzo compgetend. Lo swear
this affidavit.

P

~ That the statements made in Para are true
to my Knowladgs and thoss made in paradgraphs beeing
matter of records are true to my Information derived
therefrom and the rest are my humble submissions before
this Hon’ble Court.

“. That this affidavit is made for the purpose of filing
rejoinder to show cause reply  filed by the allegaed
contemner no.l in the aforesaid Contempt Petition against
the non-compliance of the Hon’ble Tribunal’s Judgment. and
order dated 06.04.2001 passed in D.8. Nol135/2007..

Aand I sign this Affidavit on this 1lth day of
September, 200l at Guwahati.

Identifiedby Deponant

Advacate
Josidev LBevwmoy) .

Solemnly affirm and declare

that this Affidavit has been

signed before me b5y the ,
deponent who is identified by VP &eznm,
Advocate on the 11th Day of
September, 2001.

Helv ot |
J"gm’%“w(é Al ymatredin
bl
6;7—’-»*Lzaa a_&_“ 727, |



